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PREFACE 

This publication contains a brief resume of work done by 
Tenth Lok Sabha during the 4th Session i.e. from 8 July to 
20 August, 1992. 

NEW DELHI; 

September, 1992 

Bhadra, 1914 (Saka) 

c. K. JAIN, 
Secretary-General. 
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1. DURATION OF SESSION 

Date of Commencement........................... 8 July. 1992 
Date of adjournment sine die.................... '"20 August. 1992 
Date of Prorogation ................................... 25 August. 1992 
Total number of days of Session .............. 44 days 
Number of actual sittings ...... .......... ..... .... 31 days 
Number of hours of sittings ... ... ................ .... 163 hours 54 minutes 

• The session was originally to conClude on Wednesday, the 12th August, 1992. 
On the recommendations of BAC House agreed to sit on 17, 18, 19 & 20 
August. 1992 for transaction of urgent items of Govemment and other 
Iluslness. 
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SUMMARY 
1. Bills pending at the end of the last session 22 
2. Bills introduced........................................................ 19 
3. Bills opposed at introduction stage.......................... 1 
4. Bills passed by Rajya Sabha and laid on the Table 5 
5. Bills passed by Rajya Sabha and returned by Lok 

Sabha with amendments ........................................ . 
6. Bills returned by Rajya Sabha with amendments 

and laid on the Table of Lok Sabha...... .................. Nil 
7. Bills passed ............................................................. 20 
8. Bills negatived......................................................... Nil 
9. Bills withdrawn......................................................... Nil 

10. Bills part-discussed.................................................. Nil 
11. Motions for adjournment of debate on the Bills 

adopted ................................................................... . 
12. Bills referred to Select Committee........................... Nil 
13. Bills referred to Joint Committee............................. 1 
14. Bills reported by Select Committee......................... Nil 
15. Bills reported by Joint Committee.................... ........ 2 
16. Bills originating in and referred to a Joint Commit-

tee by Rajya Sabha in respect of which motions 
for concurrence were adopted by Lok Sabha ......... Nil 

17. Bills pending at the end of the Fourth Session of 
Tenth Lok Sabha vide Para No. 1321 of Lok 
Sabha Bulletin-Part II dated 27.8.92 ....................... 26 
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SUMMARY 

1. BillS pending at the end of thp. 173 
fast 5eSSIO" 

;: Sills introduced 19 

3 bills witndrawo 

4 Bills negatived NIL 

5 allis removed from me Aegl~ -' 

~er of Pending Rill!> 

6 /:iii,s, oan-disct.ssea 

7 Bills pending at the end of rn~ 188 
session I'idt para No 1322 of 
Bulletin-P:,rt ". dated ?78.92 
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4. DIVISIONS 

No. of Divisions held ......................................... 5 
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10. PANEL OF CHAIRMEN 

SI. Name 01 Member Da .. of Nomination 
No. 

I. 1. °Shri Peter G. Marbaniang 14.7.1992 
II" 1. Shri Sharad Dighe 

2. Prol. (Smt.) Malini Bhattacharya 
3. Shri Tara Singh 
4. Shri P.M. Sayeed 31.7.1992 
5. Shri Ram Naik 
6. Shri Peter G. Marbaniang 

o NominafBd Va Col. Rao Ram Singh appointed as Minister 
00 Announcement made on 31.7.1992 reo nomination 01 Panel of Chairmen. 

26 



(a) 

(b) 

11. PAPERS LAID ON THE TABLE 

By Government 

By Private Members 

27 

1013 

NIL 



12. PERSONAL EXPLANATION UNDER RULE-357 

Name 01 the 
Member who 
made the 
Personal Expla-
nation 

Shri Sharad 
Pawar 

Briel Subject Date 

In response to matter raised by 31 .7.1992 
Shn Ram Kapse. M.P. in the 
House on 31 July. 1992 regarding 
judgement of the Bombay High 
Court dated the 9th July. 1992 on 
irregularities in allotment of land to 
the Government Employees Co-
operative Housing Societies in 
Maharashtra during the Chief 
Ministership of Shri Sharad Pawar 

28 

Time taken 
H. M. 

O. 08 



13. PETITIONS 

PraaenIed by Members ...............................•....................................... Three 

29 



14. QUESTIONS 

(i) Starred Questions 
(a) Number of Questions put down in *532 

Question Lists for oral answers. 
(b) Number of Questions orally answered. 

(ii) Short Notice Questions 
(a) Number of Questions put down in 

Short Notice Question List. 
(b) Number of Short Notice Questions 

orally answered. 
(iii) Unstarred Questions 

(a) Number of Questions put down in 
Question Lists for wriHen answers. 

(b) Number of Questions for which wriHen 
answers were laid on the Table includ-
ing those put down for oral answers 
but not reached for oral answers . 

78 

Nil 

Nil 

"5585 

6039 

• Includes 12 Starred Questions deleted/transferred from one Ministry to 
another. 

,. Includes 86 Unstarred Questions deleted/transferred from one Ministry to 
another. 

30 
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DISCUSSIONS ON MATTERS OF URGENT PUBLIC 
IMPORTANCE FOR SHORT DURATION UNDER RULE 193 

SUMMARY 
1. No of notices received ................................... 247 
2. No. of discussions admitted ........................... 11 
3. No. of discussions held .................................. 4 
4. No. of discussions remained ......................... . 

Part-discussed 
5. Total Time taken ............................................ 28 hours and 

05 minutes 
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17. SPEAKER/DEPUTY SPEAKER/CHAIRMAN 
Announcements / Observations / References 

SI. Subject 
No . 

By whom Date 

.. -----.--------------.---------
1 . Announcement in Speaker 8.7.1992 

respect of Constitution of 
the Committee on Fer-
tilizer Pricing. 

2. Reference to the suc- Speaker 10.7.1992 
cessful launching of 
INSAT-2A. 

3. Announcement regarding Chairman 5.8.1992 
meeting of members of 
both the Houses of Parli-
ament on Saturday, the 
8th August, 1992 at 
10.45 hours, in the Cent-
ral Hall to celebrate the 
50th Anniversary of 'Quit 
India Movement' and to 
pay homage to the mar-
tyrs of Freedom Move-
ment. 

4. Reterence to the 47th Speaker 6.8.1992 
Anniversary of the drop-
ping of atomic bombs on 
the Japanese cities of 
Hiroshima and Nagasaki 
and homage to victims of 
the atomic holocaust. 

5. Observation regarding In- Speaker 18.8.1992 
terim order of the Speak-
er allocating separate 
seats to 20 Members in 
the House. 

-_._---_ .. -------------------
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51. 
No. 

Subject 

6. Valedictory references 
on the conclusion of 
the 4m session of 
Tenth Lok Sabha 

By whom Date 

Prime Minister. 20.8.1992 
Leader of Opposi-
tion. Sarvashri Nit-
ish Kumar. Saifud-
din Choudhury. 
Bhogendra Jha. 
Sobhanadreeswa-
ra Rao Vadde and 
the Speaker. 
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18. SITTINGS OF LOK SABHA 

SI. 
No. 

Subject 

1 . Fixation of spe-
cial sitting on 
Saturday, August 
8, 1992. 

2. Fixation of sit-
tings on Monday, 
August 17, Tues-
day, August 18, 
Wednesday, Au-
gust 19, and 
Thursday, Au-
gust 20, 1992. 

Date Remarks 

5.8.1992 The Chair announced 
that Business Advisory 
Committee at its sitting 
held on August 5, 1992 
recommended inter-alia 
fixation of special sitting 
on Saturday, August 8, 
1992 to commemorate 
the 50th Anniversary of 
·Quit India Movement' 
and to pay Homage to 
the Martyrs of the Free-
dom Movement. The 
House agreed. 

28.7.1992 On recommendation of 

39 

Business Advisory Com-
mittee the House agreed 
to fix its sittings on Mon-
day, August 17, Tues-
day, August 18, Wednes-
day, August 19, and 
Thursday, August 20, 
1992 for completion of 
urgent items of Govern-
ment and other business. 



19. STATEMENTS 
(i) Statements made I laid by Ministers under Rule 372 

51. 
No. 

1. 

2. 

Brief Subject 

Irregularities and 
fraudulent trans-
actions in Banks 
and other Finan-
cial Institutions. 
Ram Janma 
Bhoomi-Babri 
Masjid issue. 

Name of Date Time 
Minister taken 

----
H.M. 

Dr. Manmohan 8.7.1992 0.20 
Singh 

Shri S.B. Chavan 8.7.1992 0.15 

3. Certain Irre- Shn P.V. 9.7.1992 0.02 
gularities and Naraslmna Rao 
transactions in 
Banks and other 
Financial Institu-
tions. 

4. Developments at Shn S.B. Chavan 13.7.1992 0.07 
Ayodhya. 

5. Derailment ot Shri Malllkaqun 14.7.1992 0.02 
8033 
Ahmedabad-
Howrah Express 
on 9 July. 1992 
at Badnera-
Wardha Section 
of Central 
Railway. 

6. United Nations Shn Kamal Nath 15.7.1992 0.09 
Conference on 
Environment and 
Development. 
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51. Brief Subject Name of Date Time 
No. Minister taken 

H.M. 
7. The incident of Shri M.M. Jacob 15.7.1992 0.05 

Police Firing in 
Bhilai on 1 July, 
1992. 

8. Government Shri Ghulam 17.7.1992 0.01 
Business for the Nabi Azad 
week commenc-
ing 20 July, 
1992. 

9. Intrusion into Shri M.M. Jacob 17.7.1992 0.03 
Indian territory 
by Myanmar 
Army personnel 
on 16 June, 
1992. 

10. Ram-Janma Shri P.V. 27.7.1992 0.06 
Bhoomi-Babri Narasimha Rao 
Masjid dispute. 

11. Minimum Sup- Shri Bal Ram 27.7.1992 0.01 
port Price of jute Jakhar 
for 1992-93 
season. 

12. Communal inci- Shri M.M. Jacob 28.7.1992 0.05 
dents that took 
place in Kerala 
from 19 July, 
1992. 

13. Communal vio- Shri M.M. Jacob 28.7.1992 0.04 
lence in Male-
gaon, district 
Nasik, 
Maharashtra, on 
19 July, 1992. 
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SI. Brief Subject Name of Date Time 
No. Minister taken 

H.M. 
14. An important Shri Rameshwar 29.7.1992 0.02 

concession Thakur 
under the In-
come-tax Act. 

15. Attacks in Shri M.M. Jacob 29.7.1992 0.05 
Srinagar and 
situation in 
Doda town. 

16. The location of Shri Madhavrao 30.7.1992 0.09 
the Indian Insti- Scindia 
tlJte of Tourism 
and Travel Man-
agement at 
Gwalior. 

17. Recovery of Shri M.M. Jacob 31.7.1992 0.04 
huge quantity of 
arms and am-
munition at 
Ahmedabad 
(Gujarat). 

18. Government Shri Ghulam 31.7.1992 0.01 
business for the Nabi Azad 
week commenc-
ing 3 August, 
1992. 

19. Coverage of the Shri Ajit Kumar 31.7.1992 0.02 
25th Olympic Panja 
Games at Bar-
celona, Spain by 
Doordarshan 
and All India 
Radio 
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51. Brief Subject Name of Date Time 
No. Minister taken 

H.M. 
20. Notice of pre- Shri P.V. 3.8.1992 0.04 

mature retire- Narasimha Rao 
ment given to 
Government by 
Shri K. Madha-
van, Joint Direc-
tor, Central 
Bureau of Inves-
tigation, inves-
tigating the Sec-
urity Scam. 

21. The incident of Shri M.M. Jacob 5.8.1992 0.04 
bomb explosion 
in a mosque in 
Rai Bareilly, Ut-
tar Pradesh on 
3 August, 1992. 

22. The incident of Shri M.M. Jacob 5.8.1992 0.07 
killings by sus-
pected militants 
in district 
Pilibhit, Uttar 
Pradesh. 

23. Government Shri P.R. 7.8.1992 0.01 
business for the Kumaraman-
week commenc- galam 
ing 10 August, 
1992. 

24. Status of im- Shri Sitaram 10.8.1992 0.06 
plementation of Kesri 
Mandai Com-
mission recom-
mendations re-
garding reserva-
tions. 



SI. Brief Subject Name of Date Time 
No. Minister taken 

H.M. 
25. Special facilities Shri Rajesh Pilot 10.8.1992 0.02 

to freedom fight-
ers in the matter 
of provision of 
telephone con-
nections. 

26. Turn around Shri Ashok 11.8.1992 0.04 
strategy for the Gehlot 
National Textile 
Corporation and 
the British India 
Corporation. 

27. Import and ex- (tl Shri Kamal- 12.8.1992 0.05 
port of wheat. uddin Ahmed 

28. INSAT-2A. Shri P.R. 12.8.1992 0.05 
Kumaraman-
galam 

29. Government Shri P.R. 12.8.1992 0.01 
business for the Kumaraman-
remaining period galam 
of session. 

30. Encounter bet- Shri M.M. Jacob 12.8.1992 0.05 
ween the police 
and the terror-
ists on 11 Au-
gust, 1992 in 
Paschim Vihar, 
New Delhi. 

31. Enhancement in Shri P.V. 12.8.1992 0.02 
pension of free- ~arasimha Rao 
dam flgthers. 

@ Made on behalf of Shrl Tarun Gogoi. 
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SI. Brief Subject 
No. 

Name of 
Minister 

Date Time 
taken 

H.M. 
32. Incidents of kil- Shri M.M. Jacob 18.8.1992 0.04 

lings of police-
men's families 
in Punjab 

£33. Foreign Seere- Shri R.L. Bhatia 19.8.1992 0.08 
tary level talks 
between India 
and Pakistan. 

34. Correction to the ([il(C/ Shri P.R. 
reply given on Kumaraman-
27 July, 1992 to galam 
Starred Question 
No. 270 by 
Sarvashri Ram 
kapse, and Bal-
raj Passi regard-
ing loss in Vayu-
doot and the 
reasons for delay 
in correcting the 
reply. 

20.8.1992 0.02 

35. Enhancement in Shri S.B. Chavan 20.8.1992 0.04 
pension of the 
freedom fighters 
in the Union Ter-
ritories of Delhi 
and Pondicherry. 

£ Also taid on the Table a copy of Agreed Press Statement 
(Hindi and English versions) on the subject. 

@@ Made on behalf of Shri M.O.H. Farooq. 
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(II) Matter. Under Rule 377 
Position regarding receipt of replies from Ministries concerned 

during Tenth Lok Sabha as on 25.9.1992 

Total No. of replies PercAntage 
Number of sent to mem- of replies 
matters bers by Minis- sent to 
raised ters and Members by 

copies the Ministers 
endorsed to 
Lok Sabha 
Secretariat 

First Session 270 234 86.66 
(9.7.91 to 18.9.91) 
Second Session 133 109 81.95 
(20.11.91 to 20.12.91) 
Third Session 314 207 65.92 
(24.2.92 to 12.5.92) 
Fourth Session 149 49 32.88 
(8.7.92 to 20.8.92) 
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(III) Stmement Showing time spent on Disorderly Scenes/ 
Interruptions In the House during Fourth Session 

Date Time spent 

10.7.1992 *5 hrs. 
58 mts. 

13.7.1992 5 hrs. 

17.7.1992 1 hr. 
22 mts. 

Remarks 

(Starred Questions could not be 
asked) 
Lok Sabha adjourned at:-

(i) 11.14 A.M. and re-assembled 
at 11.45 A.M. 

(ii) 11.50 A.M. and re-assembled 
at 2 P.M. 

(iii) 2.03 P.M. and re-assembled 
at 3.30 P.M. 

House adjourned for the day at 
3.31 P.M. 
(Starred Questions could not be 
asked) 
Lok Sabha adjourned at:-

(i) 11.02 A.M. and re-assembled 
at 4 P.M. 

(ii) 4.06 P.M. and re-assembled 
at 5 P.M. 

House adjourned for the day at 
6.15 P.M. 
(Starred Questions could not be 
asked) 
Lok Sabha adjourned at:-

(i) 11.54 A.M. and re-assembled 
at 12.22 P.M. 

(ii) 1.01 P.M. and re-assembled 
at 2 P.M. 

House adjourned for the day at 
6.17 P.M . 

• Time calculated on the basis of normal time of the sitting of the House i.e. 
from 11 A.M. to 1 P.M. and 2 P.M. to 6 P.M. 
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Date Time spent Remarks 

20.7.1992 2 hrs. (Starred Questions could not be 
asked) 

22.7.1992 *6 hrs 

23.7.1992 *6 hrs. 

24.7.1992 *6 hrs. 

Lok Sabha adjourned at 12.38 P.M. 
and re-assembled at 2.03 P.M. 
House adjourned for the day at 
6.01 P.M. 
(Starred Questions could not be 
asked) 
Lok Sabha adjourned at:-
(i) 11.02 A.M. and re-assembled 

at 12.02 P.M. 
(ii) 12.04 P.M. and re-assembled 

at 2 P.M. 
House adjourned for the day at 
2.03 P.M. 
(Starred Questions could not be 
asked) 
Lok Sabha adjourned at 11.04 A.M. 
and re-assembled at 2 P.M. 
House adjourned for the day at 
2.01 P.M. 
(Starred Questions could not be 
asked) 
House adjourned for the day at 
11.03 A.M. 

31.7.1992 1 hr. (Starred Questions could not be 
(From 11 A.M.asked) 
to 12 noon) House adjourned for the day at 

5.59 P.M . 

• Time calculated on the basis of normal time of the sitting of the House i.e. 
from 11 A.M. to 1 P.M. and 2 P.M. to 6 P.M. 
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Date Time spent Remarks 

17.8.1992 **6 hrs. Lok Sabha adjourned at 11.05 A.M. 
and re-assembled at 12.05 P.M. 

•• There was no QuestIon Hour. 

House adjourned for the day at 
12.08 P.M . 
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(Iv) Statement Indicating Matter~ Raised after Question 
Hour and Before the Taking up of the Listed 

Business and Time Taken Thereon. 

--- -
Date Number of Number of T:me taken 

matters raised members who H. M. 
spoke 

.. __ .... _--
8.7.1992 2 10 1 55 
9.7.1992 16 24 2 11 

14.7.1992 6 11 0 28 
15.7.1992 26 28 12 
21.7.1992 14 14 00 
27.7.1992 32 33 28 
30.7.1992 20 23 17 
31.7.1992 1 10 1 20 
3.8.1992 11 11 0 26 
4.8.1992 13 13 00 
5.8.1992 35 35 30 
6.8.1992 30 40 09 
7.8.1992 25 30 1 46 

10.8.1992 27 34 1 35 
11.8.1992 5 19 1 06 
12.8.1992 29 34 1 21 
19.8.1992 13 17 2 20 
20.8.1992 46 56 2 16 

-'-'---
351 442 25 20 
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(20) STATEMENT SHOWING TIME TAKEN ON VARIOUS 
BUSINESS TRANSACTED DURING THE FOURTH SESSION 

OF TENTH LOK SABHA 

Business Time Percentage to 
• taken the total time 

taken 

BILLS H M 
(a) Government Bills *30 55 18.9 
(b) Private Member's Bills 2 25 1.5 

BUDGETS 
(a) Railway Budget 7 12 4.4 
(b) General Budget 1 31 O.~ 
(c) State Budget (ll 

CALLING ATTENTION (Rule 197) 09 0.7 
DISCUSSIONS 

(a) Half-an-Hour Discussions 3 00 1.8 
(Rule 55) 

lb) Short Duration Dis- 28 05 17.1 
cussions (Rule 193) 

MAnERS OF URGENT PUBLIC 25 20 15.5 
IMPORTANCE RAISED AFTER 
QUESTION HOUR 

MATTERS UNDER RULE 37"1 3 23 2.1 

MOTION OF NO-CONFIDENCE 14 00 8.5 
(RULE 198) 

QUESTIONS 17 12 10.5 

RESOLUTIONS 
(a) Resolution placed before 0 04 0.1 

the House by the Speaker 
(b) Statutory Resolutions *(i13 57 2.4 
(c) Private Member's Re- 4 58 3.0 

solutions 
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CORRIGENDA 

RESUME OF WORK DONE BY LOK SABHA 
(TENTH LOK SABHA - FOURTH SESSION) 

Page No. 51. No. Column Line 

32 1 6 

33 5 4 

2 

1-2 

1Q[unanimu 
mad unanimously 

1Q.[ Gulam Nabi Azad 
mad Ghulam Nabi Azad 


